IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDéRﬁBAD DENCH

AT HYDERABAD

ORIGINAL APPLICATION_NG,687/96
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DATE __OF_ _ORDER__: 16=12-1996,

- A O D T D Y Ol e T TR T S A

Between =

Mm.A.Hafesz

es Applicant
And :

1. The 5r,Supdt of Post Uffices,.
South East Uivision, Hyderaoad.

-2+ The Director of Postal Services,
Hyderabad City Region, Hyderabad.,

3, The Director of Accounts (Postal),

Hyderabad.
++ Respondents
Counsel for the Applicant : Shri Sanaka Ramakrish
Counsel for the Respondents Shri V.Vinod Kumar, A
CORAM:

THE HON*BLE SHRI B.S5.JA1 PARAMEZSHUWAR : MEMBER (3)
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ha Rao
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- 1=12-95 tp 2B-2-96, the applicent filed this epplication

(Order per Hon'ble Shri B.S.Jai Paramsshuar, Member CYER

The case of the applicant is that he was working as

Sub-Post Mastar in thé cadrs of HSGﬁzg at {Kanchan Bagh Pgst Office

and retired Prom service on 30-9-65, UWhile he was in gagvice he

was prouidedﬂg quarter at Kanchan Bagh at

a nominal rent
per month. By letter No,D=65 dt,21=11-95
asked ‘to vacate the quarter by 30-11-95, The appliéarm q
vacate the quarters as on 30-11-95‘as his
truction and his children were undergoing education,

he requested the authorities to extend ths period for vac

quarters till the end of March, 1996, Houever his regue!

considered and the'applicaﬁt vacated the quarter on 26-2+¢

2e The Department has recbuered a sum of Rs.8,969/=

OF RS.117/"

the applicant jas

tould not

own house was Ynder cong-

Therefore

tating the
t was not

96,

tbuards

the licence fee for the quarter for the periocd from 1=-12+95 to

28=-2-86,

3. Feeling aggrieved by the ection of the respondefts in

0E

recovering the sum of R5.8,969/- for the occcupasion oﬂiquartar from

e

this Tribunal to direct respondents to refund the sum of

(m.B,Bﬁﬂ/Q)uith interest at the rate of 18%).

[

praying

RseB 4267/~

4, It is submitted for the applicant that he was dle to

get the retirement gratuity onl-10-85 but he was mﬁf/paid only

Rse 38,600/~ out of Rs,65,000. That out of thé remain amoufit a2 sum

of Rs.8,969/- was recovered towards the licence fes for the occupa-

tion of the quarter, which u?s not under the demand., Evén BGO%MALEL

[
.003.




_char ged at the rate of %.55/~ per sq.f&&%{from 1~12-95

-3 -

vacated the quarter/the same was lying vacant for three

Further the said guarter was not a post attached guarterf|

of the pecuniary hardship, the applicant is willing to

‘at the double rate for the period from 1-12-95 to 28-2-9

is delay of 6 months in.payment of gratuity and a porti

retirement benafits were paid to him after he vacated t

! : Ay
5. The respondents have filed tﬁsﬁf counter conte
that 90% of the Death-cum-retirement gratuity was paid
That most of the retirsl berefit

65 vesnonmtle
to the applicert within a:ita%ff time, That the applic

applicant on 5-10=-95,

permitted te continue to occupylthe quarters up to 33=1
the quarters occuplied by the épplicant‘uas a post atta
That the applicagt made a representation to continue to
the said quarter till the end of Narch,<396 which was r
the authpriﬁies.

. < past aMasbad
of occupation ﬁﬁgﬁoﬁiﬁuarter beyond 2 months 4t

treated as unauthurisad/iliagal occupation and the rent

As there is no provisien to extend thig

(%

hnnths.
Ingpite
fay the rant
6« There
gn of the

He premisus.

+ding

to the

E were paid
?nt Wwas
1-96, That

thed quarter.

occupy

jected by

JErerteu—guertery, the period of occupation beyond 2 manths was

was

Ve per onin }w mea froo_

6. Ouring the course of arguments the lsarned cod
the respondents furnished a copy of the letter dt.29-11%

which the applicant was informed that he was in occupat

to 26-2-96,

nsal for
=95 through

ign of a

post attached guarter and as per the sxisting rules refention of K&

post attached gquarters could be granted up to 2 months

Further in the said

beyond that period.,
‘ V

létter he was

to reter to the earlisr letteq;dt.1BQ1U-95, 1,11.,95 ang

to vacate the guarters by 30-1f;95 positiuely.

00004

-

and'nut
directed
21 .11 .95 Gangh

1
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Te The learned counsel for the respondents also produced

the lettsr dt.18011/3/92 dt.30-5-95 wharein the rates o

for unauthorised occupation of Postal Accommodstion was

(W

f damages

revi sed,

During the course of argumenty the learned counsel for tIs ragpon-

dents‘?urther submitted that the circular instructions r
£ Qustiden Ladens

lied upon

by the applicant are applicable to th%<Genaral Pool Accgmmodation

. made ~ : :
and the seme cannot be/applicable to post attached quar

8L S

Be Even though the learned counsel for the applicgnt dispu-

ted that the duarters occupied by him is a post attache

i quarter,

ﬁi;:} communication dt,29-11-95 he was made aware that he was

occupying the quarters which was attached to the post.
counsel for the applicant further relied upen the circu

tions dt.13/16-9-88 issued for considering unauthorised

tion of the quarters on retirement/death/transfer. He
paras (e) and (g) of the said instructions, which read%

"(e) The retention of a post~attached guarter ca
be granted by the Hsad of a Circle, only up
a period of two months and not beyond.

(@@ Request for retention of quarters by retire
officials cen be granted under the provisio
of the Directorate letter No.2-67/86-NB(P)

dt .,6~B~B6."
' {

The learned
jar instruc-
occupa-
raliedrupun
as Fallbus :

:F
to

Under the said rules it was for the departmentfu congider to

extend retention of the post attached quarters. Houwever the

for retsntion could not be considered. The leer ned cou

contends that the applicant should have been informed i

_applicant was informed by the lLetter dt.29—11f95 that his request

nsel x&mﬂsz?

nadvance

sbout the circular instructions contained in letter dt.B0~-5-95

1
and the departments intention te recover the rent at tAe rate

[
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. from 1-12-95 to 26-2-96, In cese such & represantation

5 -
%ﬂ\( 0—’“"-“3 fea P_p_}, Y\nm\}(&.

of Rs.55/- per sq.faag_ However I humbly feel that the

of the quariers by the applicant was under ﬁz? justifia

(Eé)

ratentlon

OrviwmSianezd
Dle eausse.

It is fo} the respendents to consider uwhather the damagayzgft is

the graguity-of the applicant appsars to be severe havi
to the conditions and financiel circumstances of the ap
The applicant may make a suitable representation to the

to re-consider the issue of recovery of damages for the

the Directorate may consider it sympathetically within
from the date of receipt of the representation. UWith t

vations the C0.A. is disposed of. No order as to costs.

- to be recouvsred or not. I fesl that fecouery of Rse8,969/- from

ng regafd
plicant.
OUirectorate
perioed

is made,

3 months

hese cobser-

JACW/
PARAMESHUAR)

Member (J)

y““’/ %{\(\/"\J-f
Dated: 16th D Cember, 1996, di J“W/I)

Oictated in {pen Court.

avl/




Copy te:=

14 The
- i

23 The

+

3¢ The

43" One
5. One
65 One
74 One

8. One

Ram/=

v

$rd Supdt of Post OPfices, Seuth Esst Divisi on) Hyd,

Dirscter of Pestal Services, Hydérébad City Repion, Hyd.

Directer of Accounts(Postal), Hydd

cepy to Sri.SJ Ramakrishna Reo, advecate, CAT, Hydd

copy to SriJ Wirined kumar, Addly CGSC, CAT, Hyde

copy to Library, CAT, Hyd.
spare cOpy.

cepy te Heon'ble BJS.Jai Parameshwar, Judiciel

Menmber.
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